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power to Commissioners to compel Public 
OfliMts to give eTidetice, provided Buch 
OfSc«ra did not produce ft certificate from 
tlie authority to which they might be subor̂  ̂
diiiate^

Mr, L eG E T T  said, in deference to what 
hail faJlen from the Honorable and beamed 
Member opposite (Mr. Peacock), he should 
move, with the leave of the Council, to with
draw the motion for tlie second reading of 
tlie Biti, and would adnpt, in preference, 
tiie course suggested by him.

Agreed to,
Mr. ELIO TT als<̂  with the leave of 

the Council  ̂ withdrew hia amendment.

MOFUSSIL MUNICIPAL LAW*

Mr* L eG EY T  moved that a communi* 
cation received by him from the GoTernment 
of Bombay, on the subject of sanitary reforms 
in the Mofussll, be laid upon the table and 
leferred to the Select Committee on the 
question of Mofus^l MunictpaJ Law.

Agreed to*
Moved by the same that a communication 

received bv him from the Govemment of 
Bombay on the sitbject of making the Muni
cipal Funds in the Mofussit available for 
the support of Dispensaries^ be laid upon 
the table and referred to the same Com
mittee.

Agreed to, 
d

TRANSPORTATION OF CONVICTS 
(8TRA1T9 SETTLE MEJrr)*

Moved by the same that a ' further 
communication received by him from the 
Government of Bombay, be laid upon the 
table and referred to the Select Committee 
appointed to consider and report on the exist
ing Law in the Straits Settlement regarding 
t)ie transportation of Convicts*

Agreed to.

TAKING OP EVIDENCE BY THE LEG13- 
, LATIVE COUNCIL*

Moved by the same that the question of 
enabling the LegisJative Council to call for 
evidence, be referred to a Select Committee 
consisting of Mr. Grant, Mr. Peacock, 
Mr. Eliott, Sir Arthur Buller  ̂ and the 
Mover.

Agreed to.
iUr. Pe<icock

PIRATICAL VESSELS (STRAITS SETTLE
MENT)*

M r* PEACOCK moved that the Bill 
to authorize the arrest, and detention, within 

the Ports of the Settlement of Prince of 
Wales* Island, Singapore, and Malacca, of 
Junks or Native Vessels suspected to be 
piraticaP be referred to a Select Committee 
consisting of the Chief Justice, Mr. AIUd, 
and the Mover* ’

Agreed to.

ADJOURNMENT,

The Council then adjourned niuil ihe 
1st of November, ou the motion of the 
Commande r-in- C hief-

Saturday^ November 1, 1856. 

P r e s e n t  :

H e  Houorabla A< Ddridf Firf-Pruiflen/. 
Hem* Sir J .  W. CoMle, P. W, L^Geft, Eiq., 
H od. B* Peacock, aaU
D» Eliott, Esq.f E. Corner J£«q*

The Members assembled at the Meeting 
did not form the quorum required by U* 
for a Meeting of the Council for the purpo«e 
of making Laws.

Saturdat/f November 8  ̂ 1856. 

P restnt ;

The Honorable J .  A. Dorlof Via^Praidehtf b  tb»
Chak,

Hoo. Sir J. W, Colviie, 
Hon. J, P, Grant,
Hon. B. Peacock,
D. Eliott, Esq.,

C. A W en , Esq.*
P, W LoG^yCf Esq.* 
E . CarriOt Esq., aod 
Hon. S ir A. W, BnUH--

T h e  c l e r k  presented the tolbwing 
Petitions :—

MUNICIPAL ASSESSMENT (MABBAS.)

A Petition of a Committee of Rate ̂ payers 
in Madras praying for the appointment in 
that Town of a like number of Municij»l 
Commissioners as is proposed for the Tom 
of Calcutta.

Mft. E L IO T T  moved that the abofe 
Petition be referred to the Select Committee 
on the Bill “ for appointing Municipal Com- 
missbnersj and for levying rates and taxes ia 
the Town of Madras.’'

Agreed to. .


